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on the freedom of faith, freedom of practice and profess one's own religion, and making
an entry to the Common Civil Code ...(Interruptions)... You are fabricating

-..{Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Elamaram Kareem, please conclude. You have

already taken more time.

SHRI ELAMARAM KAREEM: Sir, I am just concluding. T just want to remind
the Treasury Benches one thing. One defeat or one victory in one election is not
the end of the history. May 23rd is not the last calendar day of Indian history. With
this, I conclude. Thank you.

RESIGNATION BY MEMBER

MR. DEPUTY CHAIRMAN: I have to inform Members that hon. Chairman has
received a letter dated 30th July, 2019 from Dr. Sanjay Sinh, Member, representing the
State of Assam, resigning his seat in the Rajya Sabha. Mr. Chairman has accepted
the resignation with effect from the 30th July, 2019

GOVERNMENT BILLS (Contd )

Statutory Resolution disapproving the Muslim Women (Protection of
Rights On Marriage) Second Ordinance, 2019
and
The Muslim Women (Protection of Rights on Marriage) Bill, 2019

MR. DEPUTY CHAIRMAN: Prof. Manoj Kumar Jha, please. ... {Interruptions)...

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sir, this is an important discussion
-.{Interruptions)...

MR. DEPUTY CHAIRMAN: Prof. Jha to speak, please. 3114 SlfeTq|
PROF. MANOJ KUMAR JTHA (Bihar): Mr. Deputy Chairman, Sir. ... (Interruptions)...
st Sumvmfn gy weq H il S | (@EeE)..

PROF. MANOJ KUMAR JHA: Sir, how can I speak if everybody i1s conversing
with each other?
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oAt Ul smuat s REE W oSt =T ¥ oanu SifT (sEeE).. ST
SOl IH PIOTT] __(FAFETH)...

PROF. MANOJ KUMAR THA: Sir, this is House! This is such an important Bill.
...{Interruptions)... Thank you, Mr. Deputy Chairman, Sir, for giving me an opportunity.
Y, o EEdl| TR, H Fed " (TEEE).

SHRI TK. RANGARAJAN (Tamil Nadu): Sir, Mr. Chairman has agreed to extend
timne.

MR. DEPUTY CHAIRMAN: No, he has not informed like that. Please sit down.
...{Interruptions)...

PROF. MANOJ KUMAR JTHA: Let the House be in order, please.

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, [ have not allowed you.

...{Interruptions)... Please don't interrupt like this as you are all senior Members.

O, #HIeT HAR L WY, W gk UY ISR QI st a9 il sErE Blg
...(STEE)...

sit Suemmofer sifl snueht e g A€l gA &1 e diferyl

Ol I AR § SUNHI qERE, H SH e & favm d dem $ofow
Wol g gl W R We & gy el 9 @1 3 2014 0 ud (e wdl
oft, At w=AY Sft, S fham@ @1 AW Dog Whistle Politics oT| 3MTeh §T¢ 3R
IR, 9 Tﬁ e & w=iiq B H é@l dl Dog Whistle Politics 1 textbook example
gl B PHIfET Bd € B A B RHIET d F AU der S €1 6

TR B Hoasn JEl w RR e TEll”

oo g1 WY, W1 AFAT €, o WD enuRii g% gldl €1 d 9w N
a &l SR 5 giin #1E & we & A, Eer en wede ot o
fbar &, 96 32 @1 @IS Sividle ardl 8, dl 9Hd ¢ Bl W ued ol Eldl &
AR = wl Wl ug Swdl gldl €1 dEYERl, W1 OHFFD 8 (6 i A8 [qdedld
P e Al w9 osEd fade S @l Bty Rl ey w89 wun) el
g fbw f@em d @ o €l &

[FuaIee, (4 qa-vaR wiferan Yo7 gy

W, I& AFRG AgEd € AR ARG ged # PR ¥ i FEe
B T o 3R AN & SR wE, @ e disr 9ml WY, REal $1o"eon




Government [30 July, 2019] Bills 73

ST ®1 ¥H W9 99 SR ¥ ON € o[ g9 910 Rl ¥ SAR-de™ 9wl
AR #AT ARG, 3R reconciliation T oy €T I, A gD Rt @
o el sfagr forar omem, smud fog sew v ARl ford oigd, ueell =il

Rl =i, # dfed & gR A Fed A@wEd g1 € Ud doamiy W H IE
T ¥ Hiew B oY W HHY €7 W1 U RN d@ FEdl § B oS gy
®1 ol A Ao e, dl AT @l ddy, IHh Belhel i Bl Bl @ gNn?

oAt I wiew wIE: A Sft, o ve WY foTT emew ® A7

ol T HER S IR, §1 O 5w el # @Rl o, suel e T € A,
T 9 wer fp sl Rydl @) Wi @1 w9 sfoe o wmem, @ 81 Heban
g, 9ud aud oy d9 we B o g A el oWy, A qwErd @ [ AW
crsd Q1 fiee fewed gam oen|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have not said
anything.

Ol FHI HEAR A IR, H A 6 AT & gellol WA Uh IR gAfar
F| gAH BIS soual €l BF ARy 99 A FE T 75 SW fad ofR fEEm
AR U Wi &l BRI el 8, dl I9d fewm @1 gy, dfba Qe @
HRT| Y, ﬁaﬁﬁ@?ﬁﬁmWmﬁampre—legislaﬁve
scrutiny. ¥¥, @il &l &1d &1 9T "ol &1 w@ge QNayl 09 Qwr fk G
FNT - S T P O, negligence or rash driving HRTE AT BT e Y
bribery & OIT e wh € W@ # won €1 WeEled, sEH AN W @l el
1 yEEnd B TR R H UhR 9§ U anfded 14 @l e o g BEd
geole o Y8 u, Hife 398 we oy T € e equality before law and equal
protection before law. I 9US9Ts i 8l @I 87 A0 g TRl BT @ B, AW
L G B I M Tt A e B e | R = M 2 M = e B L | e
B, d 1 S qardil A by ve 9 % avgl A wdl bl W enel @t W s
BT Y Y SR Y, AOThed dl FER B dad 1 89 " g9 4 bl WM Y
g1 # 4w gar 81 ded «edl § & s 2 W8 b g6 dve b el
# HIY UEC A€ AEYIFAT ENI € fF oMU anRaR @med @ €2 = gRemHd
Pl SHARS B € FiF AW T FY Fed ¢ cfAfeH TWEl W a
o bl fquell qell 9 o s e fear 81 W Bl 9 Addl W Rgeudl ded
2o ol gl e enfl gl 9ad € e d ey & @y avd € fF Qw aiv
T H clfiil |HeT @1 WU a1 gl gw Aol gl €, ¥si | Rl g3
EiSimal
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[U. A1 FAR |

Agled, # onfae # e ofix <lisl bl @A AU B oAibs FEWY, smuh
st ® FAW| AW U Hl F@ Nbs ¥ AW WA Sff a¥ 2014 F G 2006
% - FifF @y 2006 & 919 I o U 3MbS! W UERET o & & S @R
# 36500 fPaMl o acTEen $ 2 fhd N WReR # Pz UTH da¥ A=T oW
b P2 T foa o o, e fopael @ sesen &l tersciRferd] ey B
qieh g APl dic TET ool TE €, Sy My SN A el engl R, H ufiad
e A A §, A HEE AR UF ARHT Tl § SR dEdl € B e wREs
# A el € g, ool SIS |, el YeReIM # Wy, #fE R # dst
EIREEI S-S I DT ST B S S B CE I - IR o L |
Tel 91 Aifeg? sHiey SR HY g% d wel o1 I oMy dog-whistle politics e
GEaCTEIv

IuaTEel (sft avaR HIfeTe): o8 oMY HUAT AU HNU FHIG BT

Ol W9 HAR F IR, 9 T e H OwHE B TE] 81 puEl g3 e
feweft e IR (@) W, H U gr el PR TR B (EEE)..
J el fomm 7 o @ "I € SR 9 o9 B WEm ¥ o'W A ¥ oreeiw o
dl W E o ewd g € 8 en 9 a1 widulie dv oy 9l dl figafle
S BT Bl . ().

TR, # o fewoft e aren g1 H orusl s et o Vel g1 H Montesquieu
®l ddie B Y&l g1 Ay 6 ofl, S adie e v g, vl See | S
EURSIRY g Ed © 1 - "there is no crueller tyranny than that which is perpetuated
under the sheid of law and in the name of justice.” Please remember my words &
i olel §, sufery amud orue budl § b sculfdl iy, e @l gEv-ger dd
UM A PRIST| MU AR AT HSIRET o ofF TG Hess WSkt 9§ e U
0 ISyl

SHRI TIRUCHI SIVA: Sir, on behall of the DMK Party, I oppose this Bill. Sir,
this Bill is a prelude to the path of reaching one of the goals of this Government
to bring in a Uniform Civil Code. It is against the spirit of the Constitution. The Preamble
of the Constitution very clearly says, "We the people of India, solemnly resolved to
constitute India into a Sovereign Socialist Secular Democratic Republic." So the spirit
of secularism 1s now in question. Sir, this Bill says it 1s for the protection of Mushm
women's rights or marriage. But it 1s not so. Only the title says so, but the contents
do not say so. It says that it is for the protection of the Muslim women's rights,

but it 1s to put the Muslim men behind the bars. This 1s one of the hidden agenda
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3.00 p.M.

and we have to sadly say that once a particular section was targeted and now a group
in the section is being targeted. Sir, this sense of scare should not come into the
minds of the people anywhere. The Muslims feel that they are very safe and secured
in this country because of the secular nature. They say that it is for the Muslim women's
rights. It 1s not so. As everyone stated, the Supreme Court in August, 2017 set aside
the Triple Talag saying it is null and void, it is not in vogue now, and when you
are bringing in a Bill, you say, I don't have time, but I have to explain —'either spoken

or written or in electronic form or in any other manner whatsoever if it is pronounced.”

But, actually, it cannot be done like that. It has to be pronounced once in a
month. And, husband has to wait for wife's Iddat to pronounce the second Talag.
They have all those conditions. T don't want to go into those things as I don't have

time.

But, the next point is about Clause 4 of the Bill. This Clause is contentious.
Everyone here is disputing with this. Why should it be criminalized? The marriage
in Muslim is a civil contract and hence Triple Talaq or divorce is also civil in nature.
So, why should it be criminalized and why should husband put behind the bars? Sir,
let me ask another question. The Bill says that the husband could be released on
bail. My question is: When the pronouncement itself is null and void, he still remains
as husband. When he comes out on bail, where will he go? Will he come back to
his wife? Will they live together? Then, what 1s the purpose of this Bill? When you
say that it is void and illegal, he remains to be husband. Then, why should he be
punished? If he refuses to be husband, he should be punished. He is put behind

the bars. When he comes out on bail, where will he live? You kindly tell me.

Sir, I put a very straight question. You say that you are for the rights of women.
And, everyone asked why vou have not brought the Women's Reservation Bill. T will
ask you: Kindly tell me, very frankly, when I had brought a Private Member's Resolution
in the last Session of this House for the welfare of widows in this country, why did
you vote against it? Sir, I wish to place it on record that the ruling party voted against
my resolution. They summoned all its Members and they defeated the resolution. If
you are really intending to help women of the nation, it should not be discriminated
between Muslims and Hindus. And, it was supported by all. But, it was defeated
deliberately by you. The ruling party summoned all its Members and defeated it. So,
they have a dual approach. It 1s not purely that they are for the rights of women.
Sir, when they say that they are for the rights of Muslim women, they are against



76 Government [RATYA SABHA] Eills

[Shri Tiruchi Siva]

the Muslim men. This Bill should be taken back. Sir, what 1 suggest is that Clause
4 must be deleted. Or, if you want to justify this, you refer the Bill to a Select Committee
where we will call the stakeholders and everything will be decided. Only then this
Bill will serve the purpose. Otherwise, as we said, we cannot accept this in this form.
Thank you.

SHRI SWAPAN DASGUPTA (Nominated): Sir, depending on which way the House
decides, it will either be a turning point today in the history of our democracy or
it will be a day where history will refuse to tumn. Sir, I say this, because if yvou look
at the Constituent Assembly, it empowered Governments undertake particular measures.
The first one is: It decided to allow Governments to be pro-active in giving people
economic empowerment and social empowerment. Hence, we have an affirmative action
in various spheres. But, there is also another sphere and it is under Article 44 which,
among other things, deals with the Uniform Civil Code. It means, the Governments
were encouraged to undertake a policy of social reform. And, social reform, we have
seen, was carried out in a major way in the 1950s. Various Hindu Code Bills were
passed —some with opposition and some unamimously. The Special Marriage Act
was passed. But, Sir, it 1s interesting that the Muslim Personal Laws are govemed
by the law which was passed in 1937 and another one is the Dissolution of Muslim
Marriage Act in 1939. Since then, there has been no occasion. There have been changes
in values. There have been changes in social conditions. But, no attempt has been
made to even touch this! This, to my mind, is completely inexplicable. But, perhaps,
it tells us that underlying this belief in secularism 1s also a notion of differentiated
citizenship which says that one citizen is more equal than the other And, I would
say that one of the most important things today 1s, for the first time, an attempt has
been made, however tentative, to address questions of Mushim social reform. It is an
important first step. It is a very, very important first step because here this was a
subject which was to be left untouched by all Governments because they feared the
political vote bank, they feared political recrimination. So, I compliment you. Of course,
this is only a half measure; it is a very small measure because the main body of the
Muslim Personal Law (Shariyaty Application Act of 1937 has a lot of inequalities which
have to be addressed, but that comes for a later day. But, at least, a beginning has

been made. I compliment the Government for it.

ol doRr IET (TERTE): dEE-RRE W, AN R 39 e F faw 9El
qfe i Al § fh 9" 9 Wed # Ay ol wre g odl uw @ dw &b fg
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SuTHRT (3 aHveR ifera): €A, 3D THA AW Bl Gl €

it Ao 9T I WWHR T AW H Healll BT BT WH Db, A
B BEH A Al € R H ge A qEan § 6 wEE AmRE FH B RS
SfF & A AE Usell dbad ¥, UEell WU &1 b 41 A Ragm b 370 A0
SIem, 357 A STem SR g9 aw H e fog, wdfl ewl & oferg welt Sk
& T UH ¥HM BEA ST

A # Th AR Y H 39 [ B W ol € iR IRBR B
adl € b g€ WA & UMY UF Aol PR by 3l ¥

SHRI V. VITAYASAT REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, I, on behalf
of my party, Y SR Congress Party, and my Party President, Shri Y.S. Jaganmohan Reddy,
stand to oppose this Bill and have decided to vote against this Bill. The Bill defines
‘talaq’ as talag-e-biddat or any other similar form of falag pronounced by a Muslim
man which results in instant and irrevocable divorce. It has got six salient features.
I will not take much time. First of all, it is a cognizable offence and three years'
imprisonment 1s prescribed in the Bill. Secondly, the Magistrate may grant the bail
if he is satisfied that there is a reasonable ground for granting the bail. Thirdly, the
offence may be compounded and the terms and conditions of the compounding will
be determined by the Magistrate. Fourthly, the wife 1s entitled to seek subsistence
allowance. Why only subsistence allowance? That 1s my question. The Mushm woman
against whom such falag has been declared is entitled to seek custody of her minor
children. These are all the salient features. I oppose this Bill on six counts. One, when
divorce 1s declared as invalid and unlawf{ul and there is no divorce even after saying
talag three times, —the Act is non-existent —for a non-existent Act, why 1s the
punishment? What is the logic behind this? The Bill wrongly punishes for a non-
existent Act. The Bill is also very stringent as it makes falag a cognisable and non-
bailable offence. The harsh punishment of three years' imprisonment is against the

doctrine of proportionality of jurisprudence.

The third point on which I oppose this Bill is this. Sending husband to prison
for a period of three years 1s virtually shutting the doors for any possibility of

reconciliation. This is the third count.

The fourth count on which I oppose the Bill is: how will the husband pay for
the maintenance of wife when the husband is put behind the bars for a period of
three years? In many poor families, husband is the sole earner; therefore, putting him

in jail will bring financial crisis in the family. It will not solve the problem.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI V. VITAYASAI REDDY: Sir, I am concluding. Muslim marriages are a civil
contract and the Bill criminalises a civil contract. In principle, there should not be

a 'criminal remedy' to civil contracts.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude. Your

time 18 over.

SHRI V. VITAYASAI REDDY: Tt is over, Sir. The next point on which I oppose
this Bill is this. There is no need of fresh criminal provision because Section 498-
A of the IPC already exists and the Protection of Women from Domestic Violence Act,

2005, 1s also there; therefore, there is no necessity for this Bill.

Lastly, Section 5 of the Bill proposes subsistence allowance for the Mushim women.

Why only subsistence allowance, why not beyond that?
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

SHRI V. VITAYASAT REDDY: Triple falag is a social evil and criminalizing it will
not solve the problem. Therefore, 1 request the hon. Minister to kindly reconsider it.
Therefore, we are opposing it, and we will be voting against this Bill. Thank vou very

much.

(3ft T 7l orrTe) A arsH JAwie HigW, dgd OR addell 59 4
oW ol @I, S W R ¥ WeRel misnomer ¥ WA UF € oA gHe Ui
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[t e &t 3ot
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judgment H1 T BT FT H I Law Minister 9§ To Hobel & 6 1947 9
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DR. NARENDRA JADHAV (Nominated): Thank you Mr. Vice-Chairman, Sir. T rise
to strongly support the Mushm Women (Protection of Rights on Marriage) Bill, 2019
Sir, in the year 2017, hon. Supreme Court has set aside the practice of talag-e-biddat
and hailed it to be void and unconstitutional. This archaic practice was recognised
as arbitrary and discriminatory to women and against their dignity. Despite the judgement
of the apex court, cases of triple talag have continued to occur. The Supreme Court
judgement only offered a redressal to Muslim women after triple talaq was pronounced

but there was no deterrent effect, and, 1t is for that reason that an express law, giving
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effect to the Supreme Court judgement, and, stating that the triple tafag 1s void and

illegal, was imperatively needed. I therefore, whole-heartedly welcome this Bill.

Sir, this historic Bill sets a path for a progressive society wherein the prevailing
archaic method of giving divorce does not have any place. The basic principle of
“ right to be heard” 1is not available in talag-e-biddat, which has had an everlasting

adverse effect on the Muslim women.

Sir, while supporting the Bill, I would like to raise only one question. Sir, currently,
the Bill, under clause 4, prescribes a punishment of imprisonment for any man who
pronounces triple falag, and, as per clause 5, it also compels him to pay maintenance.
These provisions are seemingly contradictory to each other and can create hindrances
in achieving the objective of the law, which is to protect the interests of the married

Muslim women. At the same time...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
DR. NARENDRA JADHAYV: Give me only thirty seconds. At the same time, let us not
forget that this Bill has come up because the Supreme Court judgement could not
have the necessary deterrent effect, and how can there be a deterrent effect unless

there is a provision for stff punishment? That 1s the dilemma.

I would urge the hon. Law Minister to explain as to how he is going to resolve
this dilemma. With these remarks, 1 support this Bill whole-heartedly. Thank you very

much.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now, Shri

TK.S. Elangovan. You have one minute. ...(Interruptions)...

SHRI NARESH GUIJRAL (Punjab): Sir, this is such an important Bill.
...(Interruptions)... How can a Member express his views in one minute? At least, three

to four minutes should be given to every Member.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, please give me, at least, three

minutes.

Sir, I welcome the order of the hon. Supreme Court with regard to triple fafag

but I strongly oppose the Bill introduced today because it is faulty and the Government
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has failed to understand that the Court has only made triple falag as unlawful and
not divorce per se as unlawful. The Government should have brought a Bill for an

alternative form of divorce.

Sir, the Dissolution of Muslim Marriages Act was brought by the British Government
when India and Pakistan were together. In 1947, Pakistan got separated. Even the Muslim
countries were against this triple talag. But what Pakistan did was that they amended
this Act in 1961. Let me read the amendment. The amendment says, "The husband
is duty bound to send written notice by registered post to the concerned Union Council
or Government office in charge of issuance of divorce certificates." In the said notice,
the husband must mention the address of his ex-wile, thereby enabling the Union
Council or the Government office to issue notices to her by registered post, in pursuance
of which, it shall constitute or refer the same to the Arbitration Council within 30 days
of receipt of notice for the purpose of reconciliation and resettlement between husband

and wife, if possible. ...{Time-bell rings)...

The purpose of introducing this legislation was to protect the women from instant
and unrecorded divorce. So, when a Muslim country could amend this law, accepting
that triple tafag itsell was not enough, why can't you bring legislation like that? If
you ban triple talag, there won't be any divorce method left for the Mushims. Why
should you shut the door? You have not considered this aspect. What is the alternative

for divorce?
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI TK.S. ELANGOVAN: So, Sir, in my view, sending this Bill to the Select
Committee 1s itsell a waste. The Bill is faulty, biased and prejudicial. My request to
the Government is to consult the Muslim leaders, bring out a comprehensive Bill, which
will save the Muslim women, which will save the Muslim men and the community

and which will do good to the society. Thank you.
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THE VICE-CHATRMAN (SHRI BHUBANESWAR KATITA): Now, the next speaker
is Shri Abdul Wahab; not present. Then, Shri Majeed Memon.

SHRI MAJEED MEMON {Maharashtra): Mr. Vice-Chairman, Sir, my Party is unable
to accept the proposed Bill for various clear reasons. I would just spell them out.
The hon. Law Minister is here. As a student of law, we are aware that when the Supreme
Court pronounces a judgment, it becomes law by itsell under Article 141 of the
Constitution of India. Pronouncements by the Supreme Court or judicial pronouncements
are source of law. I am surprised as a student of law to find in this drafted Bill and
the Statement of Objects and Reasons, — would particularly draw attention of the
hon. Law Minister to para 3 of the same —where it says, "In spite of the Supreme
Court setting aside talag-e-biddat, and the assurance of AIMPLB, there have been
reports of divorce by way of talag-e-biddat from different parts of the country. It is
seen that setting aside talag-e-biddat by the Supreme Court has not worked as any
deterrent in bringing down the number of divorces by this practice among certain
Muslims. It is, therefore, felt that there is a need for State action to give effect to
the order of the Supreme Court.” It is to give effect to the order of the Supreme Court.
I may humbly ask the hon. Law Mimister: For purposes of giving effect to a law made
by the Supreme Court, do you have to enact another law? What you have to do
1s that you have to adequately promulgate the order of the Supreme Court, which
you, unfortunately, did not do. It seems that the administration failed. It is a manifestation
of the failure of the administration of the Union of India to promulgate a law already
in place in respect of relationship of husband and wife in Muslim community. If you
are unable to communicate or spread it to the people, you cannot make another law
for that. If you keep on making laws like this, you will only have jungles of laws.
There will be laws and laws but no justice. You could have also alternatively approached
the Supreme Court. When vou found that the order of the Supreme Court could not
be implemented for certain reasons, you could have done that. You are a party in
the petition. You could have elaborated and explained to the Supreme Court that if
the people do not follow this law, what would happen! For that, you need not make

a separate law.

Secondly, as has been spoken by so many Members before me, what 1s disturbing
all of us, particularly, my leader and my Party, is this. How do you expect a Muslim
husband or man to be sent to jail for three years for having committed no offence?
What offence did he commit? He has only, in a {it of rage or anger, said by mouth,

'Talaq, talag, talaq’. I would say that it is not an offence. Let us call it an act. For
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an act on the part of the husband telling his wife talag, talag, talag, what is the
consequence? According to the judgment of the Supreme Court, the consequence is
not there at all. It is inconsequential. Tt is ineffective. It does not result into anything,
Both spouses remain where they stood even before the utterances; the marriage subsists;
the matrimonial obligations remain intact. In that situation, you are asking the woman
to look here and tempting her to get separate maintenance, custody of minor children,

ete.

I would tell the hon. Law Minister, who himself happens to be a lawyer, that
please understand there is a general provision under Section 125, Code of Criminal
Procedure, for the grant of separate maintenance to a destitute wife. Now, in that,
there are two preconditions. Both those preconditions would not be available to this
particular woman. Number one 1s that she must live separately from her husband. Now,
unless you chase her out of her matrimonial house, where the matrimony remains intact,
divorce has not taken place. You are asking her, for the purposes of claiming maintenance,
to leave the matrimonial house. The Magistrate will ask the first question when she
goes to the Magistrate for the purpose of seeking separate maintenance. One of the
essential preconditions for claim of separate mamntenance 1is that you must live separately
from vour husband. ... (Time-Bell rings)... Sir, I will just take one or two minutes. Now,
number two 1s that the moment the woman goes to the court —please see it practically
what you are saying in law —for separate maintenance and the man is in prison,
he 1s unable to earn. So, the ability to earn on the part of the husband is yet another
precondition for grant of maintenance to woman. So, she will fail on both these counts.
Your this kind of temptation that we will help you, see how sympathetic the Government
15 towards you, we would not pay from our pocket but we will see that the husband
pays! Husband would not be able to pay because of Section 125. Her husband, through
his lawyer, will go to the court and say: 'She 1s not living separately. She 1s living
in my house. Number two, I am unable to earn because I am in prison.' Maintenance

application summarily fails.

Same thing applies about custody of minor children. You are asking her: 'Leave
matrimonial house. Go to your mother's house. Become a burden to her or you go
to some orphanage or some other place." Why are you wrecking her matrimonial house?
She continues to be the wife. She will remain put there. Nobody can chase her out

of the house. Yet you are provoking her to leave the House. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Please

conclude. ...({Interruptions)...

SHRI MAJEED MEMON: This is a conspiracy to break Muslim houses, send
Muslim men to jail, destroy Muslim matrimony. This is not &I 3EGT, this is =T
NEEN | L (Inlerrupiions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

... (Interruptions)... Now, message from Lok Sabha, Secretary-General. ...(Interruptions)...

SHRI MAJEED MEMON: I would, therefore, earnestly request you to kindly have
a. ...{Interruptions)... Why do vou not send it to a Select Committee? In 2017, just

after the Supreme Court judgement, you came with the same idea. ... {Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

- {Interruptions)... Please take your seat. ...{Interruptions)...

SHRI MAJEED MEMON: We had said, 'Flease send it to a Select Committee.’
You said that it would take time. The Select Committee would have given the report
in two weeks in 2017. This would have been a law then itself. You are only playing
politics. This is no law, no justice, no women sympathy. This is pure politics.

...{Interruptions)...

THE VICE-CHAIRMAN {(SHRI BHUBANESWAR KALITA): Thank you
...{Interruptions)...

SHRI MAJEED MEMON: So, I am afraid we are not going to fall into your net
of political advantage that you want to derive. Therefore, we are constrained to oppose

this Bill and we will see to it that this Bill is not passed. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now,
Message from Lok Sabha, Secretary-General.

MESSAGES FROM LOK SABHA — Contd.
The Consumer Protection Bill, 2019

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:



